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In the Central Administrative Tribunal

Calcutta Bench.

Title of the Case
0.A. NoDT of 2018,

In the matter of

Mﬁhadév Biswas,

Ex-Grade | Mouldér:,

Attached to the Office of Deputy Chief
Engineer Sou,ti’l Eastern Railway at SINIA

Workshop, Residizig at Village- ]jhamua,

P.O.- Dhamua, District- South 24-Parganas.

Pin- 743 610.

e Applicant.
-Versus-

L. Union Qf Indié,

Service through the General Manager,
| South Eastern Railway,

11, Garden Reach Road,

Kolkata- 700 043.

2. The Deputy Chief Engineer,’
South-Eastern Railway,
Engineering Work Shop SINI,

P.O - SINI, Jharkhand,

Pin- 833 220. : W/
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3. The Deputy Financial Advisor -

Cum- The Chief Accounts Officer,
South Eastcrn Railway Work Shop,
Kharagpur West Bengal,

Pin- 721301.

4. The AFA (W/S) SINI,
Séutthastem Railway,

P.O.- SINI, Jharkhand,

Pin- 833 220.

- 5. Dy. FA & CAO (W/S),

South Eastern Railway, P.O.- SINJ,

Jharkhand, Pin- 833 220.

6. The Assistant Accounts Officer,
Work Shop- SINI, P.O.- SINI,

Jharkhand, Pin- 833 220.

7. The Assistant Personnel Officer,
Work Shop- SINI (Pensioﬁ
Sanctioning Authority),

South Eastern Railway,

P.O.- SINI, Jharkhand,

Pin- 833 220.
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8. The Manager,

Allahabad Bank, Kolkata Main
Branch, 14, Indian Exéhange Place,

Kolkata-700 001.

9. The Manager,

" Allahabad Bank, Subuddhipur

Branch, Village- Subuddhipur,
P.O.- Baruipur,

District- 24-Parganas(South)

Pin- 700 144.

...Respondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH -

0.A/350/935/2018 Date of Order: 20.11.2018

Coram: Hon’bleMr. A.K Patnaik, Judicial Member

MahadevBiswas —Vs- S.E Railway
For the Applvicant(sj; Mr. P. Dhole, Counsel
For the Respondent(s): Ms. G. Roy, Counsel
Mr. P. Mukherjee, Counsel
" ORDER(ORAL)

A X Patnaik, Member (J):

Heard Ld. Counsel for both the parties in extenso.

- 3. The ;:ase of the applicant as subfﬁéd b L. Counsel for the applicant is that he
- was appoiﬁted as Moul'der in the S.E. Rly m the year'1963 and wés SUbséquently
N ~promotedb as Grade 1 Moulder and ;-etired from service on 31.5.2003. On
,l 2 :1_.:._'.5.2013, the applicant received an application form from the Railway Alithoﬁty
._ réquesting him to fill up the same to get revised peﬁsion of Pre-2006 and the
épplicant filled up the same and depoéited it before the Respondent No. 4 and the
concerned Bank, i.e Allahabad Bank, Subuddhipur Branch, in which he draws his
pension. The applicant submits that after depositing the said applicétion his

pension has not been revised for which he has moved this Tribunal.




4. I find from the record that a legal notice has been issued by the Advocate, who

in my considered opinion is an office of the Court and such Advocate’s notice

cannot be considered as a representation.

5. In view of the above, on the prayer made by Ld. Counsel for the applicant,
without going into the merit of the matter, I dispose of this O.A. by granting
liberty to the applicant to prefer an exhaustive representation to Respondent Nos.

- 4,6, 7 and 8 with all the required documents within a period of four weeks from
the date of receipt of this order and in casé.any such representation is preferred
then the said Respondents are directed . to consider the same as per rules and

. . . . ’ . s - a g e . .
regulations in force and communigate *k§ If¥osthe applicant in a well reasoned

order within a perioci ie"? @ Lom té cﬁ@ eceipt of copy of the

representation. Althgi{%%l hayf Xl axbiegsod 30y op;zag' on the merit of the

‘ ‘ d simplvid A d \
matier and sum 1 sed fullng
malier and simply, @ —

representation, stil t%n I

_applicant to prefer

A consideration the

" 6. ‘With‘ the aforesaid observation and direction, this O.A. stands disposed of. No

. COSts.

o 7_;.C0pies of this order be handed over to the Ld. Counsel for the parties. Applicant
is at liberty to annex copy of this order along with his representation to be

preferred. |
!
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Member(J)
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